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NEW DELIHI

Original Application No. 509 OF 2025

Amit Gupta

Versus

New Okhla Industrial Development Authority & Ors.
.....Respondent(s)

AFFIDAVIT ON BEHALF OF DIVISIONAL FOREST OFFICER
(RESPONDENT NO. 8) IN COMPLIANCE OF THE ORDER DATED
13.03.2026 PASSED BY THIS HON’BLE TRIBUNAL

I, Rajanikant Mittal aged about 42 years, S/o0 Shri Ramesh Chand Gupta,

presently posted as Divisional Forest Officer, the deponent, do hereby solemnly

state and affirm as under: -

1. That I am the above-mentioned answering Respondent No. 8 and is duly

competent to file the present reply affidavit. That the Deponent is wel]
conversant with the facts and the circumstances of the instant case and is

competent to swear this affidavit.

2. That the Deponent has read and understood the contents of the present

reply affidavit. The averments made in the Original Application, which are

not specifically admitted hereunder, must be considered to have been

denied by the Deponent,
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3. That the contents of the present reply affidavit haye been drafted by my
counsel on my instructions and the contents of the same

are true to my
knowledge and nothing material has been concealed therefrom,

. That the Deponent is posted as the Divisional Forest Officer, since

18.10.2025 and is swearing this affidavit in his official capacity,

5. That this Hon’ble Tribunal, vide its order dated 13.03.2026 was pleased to
issue the following directions: -

“..6. Learned Counsel appearing for Uttar Pradesh Pollution Control

Board (UPPCB) submiits that in terms of the order dated 24.1 2.2025, he

will file an affidavit disclosing the period of violation Jor each such
violation and give the calculation of environmental compensation in

respect of the violations till the current period. Let the same be Sfiled
within two weeks.

7. The applicant has alleged that direction contained in paragraph no.5

of the previous order has not been complied with by CEQ, Noida
Authority. The CEO, Noida Authority will duly comply with the order
which has already been issued Jor following the environmental norms in

the works which are undertaken.

8. List for hearing on 10.07.2026.”

6. That, in faithful compliance with the directions contained in the aforesaid
Order passed by this Hon'ble Tribunal, it is respectfully submitted that the
records reveal that, prior to instituting the present Original Application, the
Applicant had preferred a grievance through the Integrated Grievance
Redressal System (IGRS), bearing Complaim: ‘ \ ¥125025501.
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addressed to the office of Deponent. The said grievance was duly examined
by the competent authority and came to be disposed of vide Resolution

Report dated 06.08.2025, which was founded upon a detailed field

inspection conducted by the Range Officer, Dadri. A copy of the
Complaint preferred in IGRS along with the resolution report dated
06.08.2025 are collectively

being annexed as Annexure No. 1 to this
affidavit.

That it is respectfully submitted that a plain and meaningful reading of the
Original Application would unequivocally demonstrate that the principal
grievance raised by the Applicant pertains to the alleged air pollution
arising from the developmental and allied activities being undertaken by

PVVNL and its contractors. The subject matter of the allegations, being

intrinsically related to issues of ajr quality, pollution control, and

environmental compliance, squarely falls within the statutory domain and

regulatory jurisdiction of the Pollution Contro] Board under the applicable
environmental enactments. Consequently,

the issues sought to be agitated
in the present proceedings do not, in their essential character, fa)] within

the regulatory or administrative Jurisdiction of the answering Respondent
except to the limited extent, if any,

specifically contemplated under the
governing statutory framework.

that he is duty bound to ensure the compliance of the orders passed by this

Hon’ble Tribunal in its true letter and Spirit and further undertakes that he
shall take all such possible preventive megs
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That in light of the aforementioned facts and circumstances, it is most
9, That 1

respectfully prayed before this Hon’ble Tribunal, that the instant reply

affidavit filed by the Divisional Forest Officer be taken on record, in the

interest of justice

10.That further considering the foregoing position of facts and circumstances
elaborated above, it is most respectfully prayed that this Hon’ble Tribunal
be pleased to dismissed the instant Original Application as against the

answering Respondent No. 8 and further direct its deletion from array of

parties.
DEPONENT
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of this affidavit are true and correct to the best of my knowledge

No part of it is false and nothing material has been concealed therefro
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da, Uttar Pradesh 201304, India
Latitude Longitude

28.564559910446405° 77.38734310492873°

Altitude 200 meters
LG?\SI?I 32251111: //:M Tuesday, 05.08.2025




Latitude

28.5646309889853°

Local 11:50:07 AM
GMT 06:20:07 AM

Longitude

77.38737872801721°

Altitude 200 meters
Tuesday, 05.08.2025




‘;;;I;’hdr Gate 2, Sector 78, Noida, Uttar Pradesh 201304, India
Latitude Longitude
28.564542895182967° 77.38742541521788°
Local 11:51:31 AM Altitude 200 meters

GMT 06:21:31 AM Tuesday, 05.08.2025 |
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tor 76, Noida, Uttar Pradesh 201316, India

H99P+3MYV, Sec
Latitude Longitude

28.56730531901121° 77.3871360719204°

Local 11:53:36 AM Altitude 200 meters
GMT 06:23:36 AM Tuesday, 05.08.2025




Ry ; 9

Mahagun Moderne Gate 2, Sector 78,

Latitude
28.564659194089472°

Local 11:51:02 AM
GMT 06:21:02 AM
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Noida, Uttar Pradesh 201304, India

77.38738878630102°

Altitude 200 meters
Tuesday, 05.08.2025
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